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O R D E R 

(Virtual Mode) 
 

11.09.2020  Pleadings are complete. When the matter was taken up, the 

Learned Counsel for the Appellant handed over the ‘Compilation of Judgments’ 

along with Judgment of this Appellate Tribunal in Company Appeal (AT) (Ins.) 

No. 203 of 2020, which was passed by this Tribunal comprising the Bench of 

Hon’ble Mr. Justice Venugopal M., Member (Judicial) and Hon’ble Mr. Kanthi 

Narahari, Member (Technical) and these documents were taken on record.  

 The Registry is directed to obtain necessary orders from the Hon’ble Acting 

Chairperson and list this instant Appeal before the appropriate Bench. 

 

             [Justice Anant Bijay Singh]  

    Member (Judicial) 
 
 

    [Dr. Alok Srivastava]  
  Member (Technical) 
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